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PART—IV
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made hy the (,ovemor.

The following Aect of the Gaarat jegisiatwre, having beei assented to by the
Governor on the 27th Julv, 1991 1s fogel by publisher! for general infonmation.
el

KUM. . K. JHAVERI,

Ceevetary tothe Government of Gujarat,
Legis'ative and Parliamentary Affairs
Departmernt.

GUJARAT ACT NO. 12 OF 1934,

-

(I"est publnhed after having received the assent of the Governior in the “Gujarat
Government Cazette” on the 27th Jul\ 1692:4).

AN JE
to establish and incorporate an Open University in the Btate of G'ujarat fer e
introduction and promoticy  ef the Open University ard distance cducaticn
system in the cduentional paltem of the Rtate.
It is hereby enacted in the Forty-fifth Year of the Republic of India as follows:—
CHAPTEL 1
PRELIMINARY

1. (/) 'This Act may be called the Dr. Babasaheb Ambedkar Open University
Act, 1994.

(2) I'his section shall be deemed to have come into foree on the 13th April, 1994
and the remaining provisions of this Act shall be deemed to have come into foree
on the 26th April, 1994.
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2, In this Act, unless the context otherwise requires,—
{1y “Amthorities” means the authorit‘ies of the University specified in secticy 15

(2) “Academic Planning Bourd” means the Acadewic Planning Board of the
University constituted under “secticn 17 ;

(3) “Board of 1’d'zm.nacr<=mem; means the Board of ‘\Ianaoement of tlie Unwersn)
constituted under section 16 ;

(4) “Chancellor” means the Chancellor of the U11i\rersjf.}- :

(8) “distance ediication systein” iheans the systeni of imparting cducation,
through any means of communication such as broadcasting telcc‘lstmg, COITes) N
dence course, seminars, contact programmes or the combinatioy of any two or
more of such neans ;

(@) “employee” means any person appointed by the University, and includes
teachers and other academic staff of the University ;

{7} “Financ> Committee” means the Finance Committee of the University consti-
tuted under section 18 ;

(8}  “preseribed” means preseribed by the Statutes, Ordinances, Regulations or
Rules made under this Ach ;

{9 “recozaissd institution” means an institution established for researeh or,
spocialisad studies and yeeognised as such by the University ;

(I0) “regional eamtre” mrans a ¢mtre established or maintained by the Univer-
gity fo. the purpos: of ¢r-ordinating and supervising the work of study centres
in  any region and for performing such other fupctions as may be conferred on
such cantre by the Board of Management,

(11) “school” mrans a school of studies of the University ;

(12) “Statutes”, <Ordinances’ and “Regulations” means respectively, the
Statutes, Ordinanc:s and Regulations of the University made wunder this Aet and
for the tims being in force ;

(13) “student” meanga student of the University, anud ingludes any person who
has enrolled himself for pursuing any course of study of the Universily ;

(I4) “‘study ¢ontre” wrans a eantre esiablished, maintained or rccognised by the
University for the purpose of advising, counselling, cvaluating or for rendering any
othor agsistance required by the s nd~nis ;

(15) “teachess” means professors, readers, lecturers and such other persons as
may be designated by the Ordinances for lmpaltmg instruction in ¥he University
or for giving guidance or rendering assistance to students for pursuing any course
of study of the University ;

(16) ““University” means the Dr. Bah:saheh Ambedkar Open University estabii-
shed under section 3 ;

(17) “Viee-Chancellor” means the Vice-Chancellor of the University,

CHAPIER 1I
Tae UNIVERSITY

3. (1) Thereshall be established a University by the name of ‘the Dr.Babasaheb
Ambedkar Open University’.

{(2) The headquarters of the Univ ersinr shall he at Ahmedalad, and the
University may establish, maintain or Tecognise institutes, schools, regional centres
and study centres at such other places in the State as it mey deem fit.




g 5 The University shall have the following powers, namely:
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-

{§) The first Vice-Chancellor, the first members of the Board of Management,
the Academic Planning Board and Finance Committee and all persons who may

_ hereafter become such officers or members, so long as they coitinue to hold such

office or membership, are hereby constituted and declared to be a hody corporate by
the name of ‘thie Dr. Babasaheb Ambedkar Open University’; and the University
shall have perpetoal succession and & cormron sedl and shall sue and he sued by the
said name,

s (4) The objects of the University shall be to advance and disseminate learning and

knowledge by n diversity of meaus including the use of any communicasion techno-
logy, to provide opportunities for higher edacation to a larger segment of the popu-
lation and to promote the educational well being of the commnunity generally, to
encourage the Open University and distance education system in the educational
pattern of the State.

(i) to provide for instruction in such branches of knowledge, technology, voca-
tions and professions as the University may determine from time so time and to

make provision for research, advancement and extension;

‘(34 to plan and prescribe courses of study of degrees, diplomas, certificates or
for any other purpose ;

{#iz) to hold examination or test and confer . degrees anii . _somas on, and
grant certificates or other academic distinctions orrecognificim to personswho have
pursued approved course of study in the University or conducted rescarch in the
manner laid down by the Statules and Ordinances ;

{#) to confer honorary degrecs or other academic distinetions in the manner
laid down by the Statutes ;

¥) to withdraw or cancel any degree, diploma ot cercificate conferred or
granted Ly the University in the manner prescribed by Statutes ;

(vi) to determine the manner in which distance education system in relationto
the academic programmes of the University may be organised ;

(vif} to institute professorships, readerships, lecturerships and other academic
posts necessary for imparting instruetion or for preparing edacational material or
forcondactingother acalemic activitied ineluding guidance, designing and delivery
of course apnd evaluation of the work done by the stadents and to prescribe
their qualifications j

{viii) to appoint, engage or recognise persons as teachers ;
(#z) to lay down the course of instruction for the various examinations ;
(x) to co-operate with, and seck the co-operation of, other Tmiversities

apd institutions of higher learning professional bodies and organisations for such
purpose as the University, may determine ; ’

(x1) to hold and manage trusts and endowmen’s and institute and award .

fellowships, scholarships, medals, prizes and such other awards for recoguition of
merit;

(2ii) toestablish, maintain or recognise sueh regional centres as may be deter-
mined by the University from time to time ;

(wizd) to cstablish, maintain or recognise study centres in the wmanner laid
down by the Statufes ; ' .

Objects
of Uni-
versity.

Powers
of Uni-
versity.
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(wiv} to inspect regional centres, study centres and recognised institutigns and
to take measures to ensure that proper standards of instruction, teachmg &nd
{raining arc muintained in them and that adequate library and laboratory provi-

sions are made thercin ;

(zv) to provide forthe preparation of instructional materials including films,
cassettes, tapes, video cassettes and other software ;

{wvi) to organisn and conduct refresher courses, worksbops, seminars ﬂnd_other
programmes for teachers, lesson writers, evaluators and other academic staff ;

t T
(xe2f} Lo organise conmumon laoratories, libraries, museams and  cther equip-
ments for feaching and research |

\

£y vorpyaise examinations ol o sorivds of study (whether in full or

e _'.?.} % ; : : |
yoab, weher Ualversities, metituticns o cilcr piaces of Lislier learning as

pave
o examinations or periods of study in the Univasity, agd to with-

e]ui\.'ﬁ‘ul[lt

dras sach rezaamltign ot apy time

- WTLLIZIV AN LG %

(wiz) 19 ouke provisions ine pegsarell anbdrvelopmes eduestional technology
and nuiters velated thereto .

) to oreate adminisivative, ministeriul and other posts asihe Thiversity may
Jdecm necrssary from iime to time and to make zppointments 1hereio

(xaf) 1o veceive benefications, donations andgifis for cducational and other
social or national canses and mamtain proper accounts thereof;

{(wxfi) to acyuire, hold and munage property hoih movable and jinmovable, to
laasy, soll or othevwise, transfer or dispose of any property movable or immo-
vable which may vest in, or beaoquiredt by it, for the purposes of the Uni-
versity and to eontract and da all other acts and things necessary for the
purposes of this Aet :

Provided that no such lease, sale or {yansfer of immovable property shall bo
mads without the prior eonsent of the State Government :

Providad furpher that whare the State Government is satisfied that any such
propevey may, in the interest of the Eniversity, be given on lease, sold or oiher-
wise transferred or disposed of, the State Government shall issue necessary direc-
tions to the University and the University shall comply with such direetions forth«
with

(wzit]) to bowrow, with the approval of the State Government, wheiher on the
gecurity of the property of ihe University or otherwise, money for the purposes of
the University ;

(@xiv) to enter into, sarry out, vary or cancal contracts ;

(axv) to fix, demmd and receive such fees and other charges, 2s may be
pr:seribed by the Ordinancas ;

(zz5t) to provide, control and maintain  diseipline rmong the stndenis of
the University ;

{czvi) to lay down and "regulate the salary scales, allowanees end other condi-
tions of sarvice of the employees and the members of the {ezching, other academic
and non-teaching staff of the University end iheir code of conduet ;

{azpiii) to recognise any institution of higher leaming or siudies for such
purposes as the University may determine and to withdraw such recognition;,
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(@xiz) to engage, cither on contract or otherwise, visiting profcssors, cmeritus

professors, consultants, fellows scholars artists, course, writers and such other
persons who may coutribute to the advancement of the objeets of  the Univer-
sity e

(zo5) to  odaduct, co-ordinate supervise, regulato and control post-graduate
toacaing and regearch work in the University ;

{zzxi} to recognise persons working in other Universitics, instituiions or organi-
gations as teachers of the University on such terms and couditions as weay be lajd
down by the Ordinsnoes ;

(zzxir) to determine standsrds snd {o specify conditions for the adwmission of
students to courso  of study of the University which may include exsmimations,
evalution and any other method of testing ;

(axziii) to take diseiplinary ection against the studads of the Wniversity srd
to impose such punishment upon them as may be deemed fit for breseh of
diseipline or misconduct, within or outside the University ineluding the uze of unfair

means at an cXemination or in relation thereto by themselves ox by amy other
persous or abetment thereof ;

(zzziv} to make arrangements for the promotion of the general health and welfare
of the students and the employees;

(#zov) to do all such other acts as may be necessary or incidental to the exercise

of all or any of the powers of the University and conductive te the promotion of
the objeot of the University.

6. The University shall, in cxcreise of its powers, have jurisdiction over the whole
of the State of Gujarat. Jurigdi-
otion,

7. {1) The University shall bo open to persons of either sex and of whalcver vace creed
casbe or class and it shall not be lawful for the University to adopt or impese on any Univer-
person any test whatsoever rclating to sex, r:ee, creed caste, class or religious belief Bity
or profession or political or other opinion in order to entitle him to be appoinied us a OPSR k6
teacher of the University or to hold any other office or post therein or admitted as a P
student in the University or to graduate thereat or 1o qualify forany degree, diploma, — claB&eh,

or other aca(.lemic distinction or to enjoy or exercise any privilege of the University cestes
or any benefication thereof.

and
crcods.
(2)' Nothing in sub~sg-ction (1) shall be deemed to prevent the Uriversity from
making any speoiel provision for the appointment or admission of women o of per-
sons belonging to the weaker sections of the society, and in particular, of person be-
longing to the Scheduled Castes or Scheduled Tribes, in accrodance with the dircetives
if any, given from time to time by tho State Government,
CHAPTER II1
OFFICERS OF THE UNIVERSITY.
&, The following shall be the officers of the University, namely:—  Offiogrs
e it
{iy the Chancellor; 2 01}*?;;'
{#) the Viee-Chancelior; -

{(i11) the Directors;

(w) the Registrar; and ‘

() such other offigers in service of the University as may he -declared by the
dtatutes to be officers of the University, '
IV-Ex ra-19-2
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5. (1) The Governor of Guiarat shall he the Chancellor of the University.

(2} The Chancellor shall be competent tn call froa time to fime such infermation
or r¢zords velafing to any affairs of the University, and the Vice-Cheneelter shsl! fur
nish the same. 1t shall also he lawful for the t'hancellor, atter perisal of such infor-
mation or records, to give in the inteiest of he Universits, directines Lo the  Viee--
Chancellor as he deems fit, and the Vice-Chancelior shall comply with nch diveciives,

(3) Bubject to the provisiens of sub-s:ebions (1) and {3), the Chanceilor shall have
the cight to cause an inspection to bLe made by such perscn €r perscrs 2¢ 1o may
divect, of She University, its Luillings, libraries, laLoratiyies and equipments ang of
any regional centre or a study centre and also of the examingtion, instrodlicr and
other work conducted or done hy the University, and to eruse aninguiry to he made
in like manner in respect of any matter conmested with the administration  and fi-
nances of the University.

(4 The Chansellor shall, in every case, give notice te the Unhversity of his inten-
tion 0 cause an ingpection or ingiury to Le made and the University shalion receipt
of such notice, have the right to make, within thirty deys from the dete ¢ receipt
of the notice or such other period as the Chancellor detexnine such rappesentaticn to
him as it may consider necessary.

(8) After vonsidering the representatic n, if any, made by the Univerwsity, the Chan-
cellor may cause to be made such inspection or ipquiry as referred tom seb-section ().

6] Where an ingseshion or inouiry has heen cavsed £ he made Iy the Chancellor

- . 1 - + . . . - - - ?

the University shal) be entitled to appoint & representative who shefi Lave the 2igdd to
appear in person and lo he heard at such inspection or pyquiry, .

(7) The Chancellor may address the Vice-Chanceller itk redoaecictle  result
of such inspection or inquiry together with such views and advice vith regmc te the
action to he taken thereom asthe (haneellor may be pleased to offer and on reccipt of
the address made by the Chanceller, the Vice-{ henceitcr shall cornamicatc iatlvaith
to the Board of Management the result of the inspection or inceity and the Views
of the Chanceller and the advice tendered by him with regard to the acticn o he

taken thercon,

(8) The Board of Management shall comuunicate through the Vice-Chanceliaate the
thancellor such action, if any, a8 il proposes Lo tuke or has been teken Ly it cn the
resull of sucl inspecticn €x nyquiry.

(9) Where the Board of Management does not take acticn to the satisfeclia ¢ the
(thancellor within a time [hnit fixed by the Chancelioy, the (lencaion war. efter
consideringany explanation furnished or representaticr mede Ly the Beard (/1) gge-
ment, issue such dircetion as he may think fit and the Board Meunagement skeli Le
bound to comply with such directicn.

(10 The State Government may whenever it deer s fitl, cause ¢ ltke i s_jl'-crt l 1 Cr
inquiry to be made in the mapner desqrihe_d in sub-sections (2 1o {£) £nc slig’i lave,
for the purposes of mich inspeclion or inquiry, all the powers of the Chanceller vnder

the said sub-sections,
10. (1) The Vice-Chancellor shall he appointcd by the ©at¢ CGeveny 1 om

. PR . el ta P - b
amongst three persons recommended under subewecfion (4} Iva Connditee frjortad

for the purposes under sub-section (2},

(2) (a) For the parposes of sah-section (I}, the Chaneellor shall appoint a Cc muitice
which shall consist of the following members, namely:—

() oaa member noy conmecied with the University to be nominatrd inthe manner
prascribsd by the Statutes by the Board of Management.
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(i1) one momber to b» nominated in the manner preseribed by the Statutes by
tho Vies-Chancallors of all she Universites established by law in theState of Gujarat;

(7)) one momber to be rominated by the Chancellor.

() The Chaneecllorshall appoint one of the theee membors of the Conuniitee 2s its
Ch drporson,

{(3) The Comniitec s0 appointed shall within a reasonable time selvet three pergony
whomit consider fit for being appointed as Vies-Chaneellor and shall regommend to the
Spate Governmong the namosof the persous so salectod together with such other parti-
gulirs as may he relevant:

Providsd that as far as possible, the Committee shall not scleet any such person who if
appointed  as Vier-Chaneallor wonld cease to hold that offics on seeount of attaining
the age of 65 years before completion of the erm of hree years.

(£) The Vies-Chassllor shall hold offics for a term of three years and he shall be
eligible for re-appointmant to that office for a further term of three years:

Providsd thit vhe Siats Govaramant may require any Vies-Chaneollor ¢ frev his term
has expired, to continue in offjee for suck poriod not cxceeding a total prried of one
yoar as may he specificd by the Braie Govorranent:

Providsd further that no papson wppoinied ws Viee-Chanesllor ¢ all continue to Lold
offica as such afcor he attaing the age of 6D vears,

(3) 'The ciolwments to by paid to the Viee-Chanecllor ond the terms = ndd eonditions
abjses 10 wieh he shall hold  office  shzll be aueh  as mey be preseribed by the
Statutes.

11. () Ths Vice-Chanesllor shall be the prineipu] aerdemic and exeentive office
of sy Uiivorsiey, and shall oxoreise the power of supervision and control over the
Af6rivs of the Usiversiey and give effoet to the deeisions of «1] the authoritivs of the
University.

(2)  Notwithstending anything contained in thig Act, of the Vice-Chancellor is of she
opiaion that immediate action is necessary on any matter, he may exercise any power
conferred on any authority of the TUniversity by or under this Act and shalinform
such authority, about the action taken by him on such matter:

Provided that if the auhtority concerned is of the opinion that such action onght
not to have been taken, it may refer the matger to the Chancellor whose decision thereon
shall be final:

Provided furtber that any perseu in the service of the [University who is agurieved
by the itionbaken by the Vie:-~hancellor under this sub-sestion shall have the right
to 133 vgrast sich otion by she Board of Management within nincty days from
the late on whizh sush 2stion is commricated bto him a1 therswyan e "Boardf
Management may confirm, mslify or reverse the astion taken by the Vi:e-Uhansellor,

(3) Notwithstanding anything conéained in this Act, the Vice-Chancellor, if he is
of sha »dinion that any -enision or order of any authority is beyosd the powrrs of
the 3 1boeity soa'erred onit or 3 inconsistent with the pro.isons of thig Act, Stabubes,
Ocilnanses. Ralng or Rarmdations or that any decison taken is nob in the interest of
she Uiisersity or is likely to lead to hreach of peace, he may ask the anthorigy con-
ce-eaed bo roview its decision within sixte days of such decision and if the concerned
a16"7iby vefuses to redew its desision either in whole or in part as directed by the
Vise-Chancellor or no decision is taken Ly it within the s:id period of sixty days, the
matter shall be referred to the State Government whose decision therecn shall be final:

Provided that the decision oftheauthority concerned shall remain in abeyance during
the period of review of such decision by the authority or the State Government. as the
case may be, under this sub-section.

Powers of
Vice-
Chance-
llor,
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(4) Where the authorityafter reconsideration revires or modifies the decisicn or
order inthe manner stated by the Vice-Chancellor, such revised or modified decision
or order sha]l revive from the date of such revision or modifieation.

(8) It shall be the duty of the Vice-Chancellor to ensure that this Act, the Statates,
Ordinances, Regulations and Rules are faithfull ohserved and he shall

! have all powers
necessary for tkis purpose.

{6) The Vice-Chancellor shall exercise such other povbers and perform such other
functions as may be prescribed by the Statutes and Ordinances.

12, TLe Directors shall be appointed in suck manner, on such emolumenis sng

other conditions of serviceasmay be prescribed by rules made by the State Goverpment

and shall exercise such powers and perform such duties and functions, as may be pre-
seribed by the Statutes,

13. (1) The Registrar shall be appointed in such mannez, on such emolumnets
and other conditions of service as may be prescribed by rules made by the State
goverpment,

(2) The Registrar empowered by the Board of Management shgl] have the powar te

enter into and sign agreements and contracts and suthenticate records on behalf of
the University.

(3) The Registrar sh 1l exercise such powers and perform such duties and funetions
a8 may be prescribed by the Btatutes. '

14, The manner of appointment, emoluments, powers and duties of the othey officers
of the University shall be such as may be prescribed by she Statutes,

CHAPTER IV
AUTHORITIES OF THN UNIVERSITY.
15. The following shall be the authorities of the University, namely:—
(¢) the Board of Management;
(%) the Academic Planning Board;
(¢48) the Finance Committee;

(i) such other authorities as may be declared by the Statntes to be the aghiori-
ties of the University. '

16. (7} 'The Board of Management shall be the principal executive body of the
University.

{(2) The constitution of the Board of Managemnent, the t¢nm of office of its members

apd its powers and functions shall be such as may be preseribed by the Statates,

“ Y47, (1) There shall be corstituted an Academic Planning Board of the University

which shall ke the principal academic and plennirg Ledy of the University. 1he Poard

shall be responsibe for the maintenance of standards of learnirg, ecucaticn, instrzetiog
evaluation and examination within the University and shall also Le refpcnsike for the
monitoring of the developments of the Universily and shall exercise such powers and

perform such other duties and functions as may be conferred or imposed urok it by
the Statutes,

(2) The consfitution of the Academic Plapning Beard, the term of office of jts
members and its powers and functions shall be such as may be preseribed by the
Statutes. '
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18. The coastitubion, powers, duties and ‘114 3bions of vhe Winance Cymmittee shall
be such as may be prescribed by the Statutes.
19. The constitution, powers, duties and functiond of the other nuthorities which

mav be declared by the Statutes to he the auhtoritics of the University shall be such
as moy be jreseribed by the Statutes.

CITAPTER V
Starurks, ORDINANCES, BEGULATIONS AXD RULES
QraTures, ORDINANCES, REGULATONS aNn RuLes

90, Subject to sueh conditions as may be preserib d by or under the provisions of
this Act, the statutes may provide for all or any of the following matters, vamely:—

) the poers, duties and functions that may be execised and peritomed by the
Vice-Chancellor;

(n she eamdiumeats and other conditivus of sceviee of the Vice-Chencellor;

{c) the manner of appointment and emoluments of the officors, and the powers,
duties apd functions that may he exercised and performed by the Directors, Regis-
trar and other officers;

{d) the consbitution of the Board of Managemént and other suthorities of the
University, the term of office of the members ofsuch authorities and the powers
and functions that may be exercised and performed by such authoiities;

() ‘the munner of appointment of teachers ant other employces i the Univer-

sity, qualificatons, code of the conduct and other conditicns of service including
the manner of termination of service and other disciplinary activr;

(f) the acceptance and mansgement of trasts, beguests, douations and endow-
ments; .
(¢) conformsnt of honorary degrees;

#) holding of coavocations to confer degrees;

() institution apnd msintenance by the University of departments, centres of
researoh or gpecialised studies and post-graduate centres;

(§) rezistratien of graduates and maintenance of register of registered gradaubes;

(k) procedure at meeting of the sunthorities of the University and for the transa-
ction of thier business;

() the maximum pumber of students to beadmitted in the study centres

(m) all other matters which, by or under this Act, are to be, or may be pres-
cribed by the Statutes. :

21, (I) The first Statutes shall be framed by the State Government.

(2) The Board of Management may. from time to time, make new or additional
Statutes or may amend or repeal the Statutes referred to in subssection (1) : =~ u#

iy

Provided that the Board of Managem-ent shall not make amend or repeal &n;.

Statube aecting the _sbﬂ-t'us, powers or constitution of any authority of the Uiver
sity uu.il such authority has been given a reasonable opportunity to express. within
time Fxed by the Board of Management, its.opinion in writing on the proposed

changos and any opwlion so expressed has been considéred ly the Board of Manage- -

ment, K
IV-Iixtra-19—3
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(8) Iivery new Statute or aqdition to the Statutes or any amendment or repeal
thereof shall be presented to the Chancellor who may assent therete or withhold
assent or Temit to the Board of Managenment for reconsideratign in the light of the
observations. if any, made by him.

(4) A new Statute or a Statute amending or repealing the eﬁistirzg Stgiute shall
not be valid unless it has been assented to by the Chancellor.

22, () _ Subject to the provisions of this Act and the Statutes, the Ordinances
nances. mey provide for ali or any of the following matters, namely :—
(@) the agmission of students the courses of study and the fees thereof, the
qualifications pertaining to degrees, diplomas, certificates and other courses, the
copditions for the grant of followships, awards and like ;
{b) the conduct of examinations, including the terms and conditions for the
appointment of exaniiners, moderators and such other staff and their duties ;

L

{¢} laying down the policy and norms regarding ,—

{¢) fixation of oxamination fees and emoluments, travelling and other allow-
ances t0 be paid bo the examiners, moderators and such other staff appointed
for the examinytion work ; ' '

#) payment, to teachers, lesson writers, evaluatoes and other academic staff

appointed for organisation and conducting refregher courses workshops, seminars
‘and other peogremmes ; - ’
(¢41) rtates of tubion fees and other charges receivable from the students ;

(i) cates of remuneration to he paid to visiting professors, emeritus professors,
censultants, fallows, scholars, artists, course writers ; '

(4) the conduct and discipline of the students and the action to be taken
against them for hreach of discipline or misconduct including the following, namely:-

() use of unfair means at an examination or in relation thereto, by himself
or by any other gtudents, or abetment thereof ; -

- 1) refusal to appear or given ovidence in any autherised inquiry by an
officer incharge of an examinabion; or by any officer or authority of the Uni-
vorsity: or

b

(44%) disorderly or otherwise objectionable conduct whether within or outside
the University ;

{e) the conduct of ecxaminations and other tests, and the manner in which
the candidates may be assessed or eXamined by the examiners ;

{f} the inspeotion of rcgional eentres, study centres and recognised institusions.

{g) the mode of executiun of contracts or agreements for, or on behalf of the
University ; o me '

et l(h) the rules to be observed and enforced by study centres and recognised
‘s institutions regarding tramsfer of stndents ; '

{f) the holding of convocations, to confer degrees, diplomas, to grant corti-
fiéaten and other academic distinotions, and recognitiona to persons who havo passmd
apppoved soprse of sindy in the’ University or conduoted research ; -

". (.i)"ﬂ.wil.aqu,io- with other Unbversities in the Stato, other saimtory
authorities and with departrients of the Stats Government :
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(k) the appointmonts, for a speoificd period ov perieds of teachers and  other
aoademic saff working in any other Univeisity or organisation for undertaking
joint projects ;

() vhe " principles governing the seniority of seivice of tho employees of the
Univeraity ;

(m) the prosedure for the settloment of dispute between the University and
the students ;

{n) provision for reservation of adequate number of posts of teachers, officers
and other employees of the University for the members of the Scheduled Castes
and Sohsduled Tribos ;

{0) manncr of withdrawal of recognition ;

(p) gemerally all matters for which provision is in the opinjon of the Board
of Minagamant necossary for exersise of the powess conferred or the performance
of the dutles ;

(q) any other matter which by this Act or the Statutes is to be, or may be
provided for by the Ordinances,

BT

(3) The first Ordinanocos shall bo madoe by the Vice-Chancellor or in his absence
by tho Board of Minagement with the previous approval of the State Government
and the Ordinances may be amended, repealed or added to at any time = by
the Board of Management in such manner as may he presoribed by the Stateuts,

23. The authont:es of the University may, sub]ecst to the approval of the Board
of Managoment make regulations consistent with this Act, the Statutes and the Ordi-
nanoos for the conduot of their own business andt hat of the committees, if any, appomted
" by them and not provided for by this Aoct, the Statutes or the Ordm.anoes in sueh
manner as may be presoribed by the Statutes

24. (I) The State Govornment may by notification in the Official Gazette make
rules for careying out the purposes of this Act.

(2) In partioular and without prejudice to the generality of the foregomg power,
such rulos may ho made for all or any ‘of the followmg Tatters, namely ;.

(s} mannor of appointment, emoluments and other conditions of service of the
Directors’ under seotion 12 ;

{b) manner of appointment, emoluments and othor conditions of service of the
Registrar under seotion 13; and

(c) any other matter which i3 to bo or may be presoribed by rules.

{3) All rules made wunder this seotion shull be loid for not less than thirty days
before the State Legislature as soon a8 may be after they are made and shell be subjeot
to roseigsion by the State Legislature or to such modification as the State Legislsture
may mike during the session in which they are so luid or tho session 1mmed1btely
following.

{4) Any rogoission or modification so made by the State Legislature shall be
- publishoed in the' Offtcial Gazette and shall, thereupon takoe effect.

CHAPTER VI
Pirase,
8. () The Univ_:ersit_y_shqll _estab_liah a fund to bo aall_le:t__i the University Fund.
(2). | 'l‘ho. following shall form part of, or be paid inte, the University fund, nemely:~
{s} alleontributiongor grants made by the State Government the Centynl Govern-

mont, the Indira - Gan&.hz Nntaoml Opon Univermty md the Umren’iﬁy Gru&l
Gummmu :

tions,

Power to
meke
rulel_.

Umvn-

_gty fend,
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() the income of the University from all sources whatsoever including income
from foes and charges;

{¢) all income or moneys from trust, bequests, donations, endowments, sub-
ventions and other grants;

{d) any sums borrowed from the Bank with the previous permission of the Stste
Government,

(3) The University shall have,and maintain, 2 Contingency Fupd undera sepatate
head in the University accounts, to which shall be credited such sums as may, from
time to time be granted as contributions or grant by the State Goveryment specially
for this purpose. Such Fund shall be used only for making advances for the purpose
of meeting unforseeen expepditure.

(4) Withthe previoussancticn of the State Government, any portion of the Uni-
versity Fund inayfrom time to time be credited by the University to & separate head
in the University accounts:

Provided that there shali be credited and dekited to such special bead only such
aums asshall expressly relate tothe objects for which such separate fund is created:

Provided further that the Board of Management may, by passing a special resolu-
tion, authorise transfer of any amount temporatily from ons head to another in the
University accounts,

(§) The University Fund shall at the diorection of the Board of Management, be
keptinthe State Bank of India, or in any Scheduled Bank as defined in the Reserve
Bank of Tndia Act. 1934, which holds a licence issued by the Reserve Bank of India
under section 22 of the Banking Regulation Act, 1949,

26 (I) The anaual financial estimates of the University for the ensuing financial
yeorshall be prepared upder the direction of the Board of Management at least
five months before the commencement of the financial year,

(2) The financial year of the University shall be the same as that of the State
Government,

(8) The financial estimates shall be submitted to the Board of Manggement for
its approval,

{4) The Board of Management shall thereafter forward the cepies of the finanecial
estimates to the State Government. : :

27, (1) 'The annual statement of accounts of the University for a finaneial year
shall bo propared under the direction of the Board of Management within a period of
three months, after the close of the financial year.

(2) The annual accounts as approved by the Board of Management shall be audi-
ted by the Auditor appointed by the State Government.

(3) The annual accounts, as approved by the Board of Management together with
the copy of the audit report and a copy of the statement showing the aciion taken by
the University on the objections and point raiged by the Auditor in his previous reports,
shall be forwarded by the Board of Management as soon as possible and in any case,
within the ‘period of nine months from the end of firnznoia) year to the State Govern-

- Inent and to the Auditor appointed by the State Government.

_(4) Tt shall be competent for the State Government to give directions to the
University regarding the manuer in which the accounts relating to certain speeifie activi-

tios of schemes shall be maintained or to take necessary action against the dutherity,

II of
1034

10 of 1948,
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fhe offie.r or eny employee of the Universsy found guilty i the audit report for co-
meitting dreeguborities end e University sk-1l aot wecording to the direetion of the
Soite Goverimont,

98, The a1 veport of the Universiiy shell he prepared under the  direetions
of th: Bo.rd of Moaeganat  which shill inehude, e1nog otliey medters, the ofeps
t3on by the University towerds Ju fulfilinent of its objceiives,

99, (N1 Withow obtbingde poor spproval of )i
offio v hosis <t by it in this b helf, e Universily sk 10t

(1) are
(i) revise o pay, s Howeue s, post-retivenmeni bunel:ds ol e Jew e neiis
heving fineose T inplie. Gous o redt 10 its oftiers, weeohers ol other crmployees;

Cany ew pov of offieas, teachs r2 0F ather cnioioes

(#8]) ineur zay cexpandiiine onany dovelopment work.

(2) Any pos ementud, ony Pmeneil benefits offered 1o 3ty officers, {enchors and
oJur emulorees oy cny  vXpadliire dnenrred onany developrung work, without the
prior appeovs 1 oyl %oty Governnent or ony aueli = uthprised offieor, vy be treated
as wnappro cott expendiinee for the purpos:s of puyment of grant in-nid.

H

CITAPTER VIO
BuprrLEMENTARY PROVISIONS.
30 (1) Ivery ewdloros of v University shell be e ppointed w2 doy webtten cong-

oot d suen gonir o -t ot hedneosaistant with (e provisions of i1 fel, the Sint-
wtes and the Orndinene:s, :

q

() The eauivoot efreed ol ath-gretion (1) sl b Jodoed witl (he Urndversdty
and a eopy of whieh <k 1L Dapaidi o ilu: employec cone.ried,

31, Any dispute avising ot o" 2 cortract between the University and any olicer
or teacher of the University shall, on the request of the officer or teacher concerned be
referred 10 a fribuna! of JArblration ecusisbing of one memher nominated Ly  the
Board of Managemenl, v saemi er nowinated by the officer o1 teacher concerned and
an pmpire to be norainated by the Chanceltor, The decision of the Teihunal shall De
final agd no sait ghalllic in ooy eivil conrt in respect of the matier decided Ly the
Pribunal, Mvery such rejucst shall be decmed to he sybmission to arbitraticn wpon
the terius of bhissecticn within tle meg nirg of the Indizn Arbitraticn Act, 1940, and
the provisions of that Act shall apply accordingly.

33, Subject to the provisions of this Act apd the Stetubes, any officer or authority
ofthe University may, by order, delegate his or its powers, except the power to make
Statates, Ordinances, and Regulations to any other officer or avthority under his
or its control and subject to the conditicn that the ultimate responsibility for the
exercise of the powers so delegated ghall contimie tn vest in the officer or autherity
delegating  them.

33. (f} Where any question arises as Lo—
() the interpretation of any provision of this Act or any Stunebes, Ordinanees
Regulations or Tules, or )
(b)) whether any person has been duly appointed as, oris eptitled to he, a
member of any authority or other body of the University,
the mabter shall be referred to the State Goveryment whose decision  thereon shall
be finak '

(2) Auynomineeor cx-officio member appointed on any authority or body of the

Apnual
Report,

Winancial
conbrol of -
Htate

Gove -
ment,

Condi~
tions of
gervice
of ¢mp-
loyecs,

Trilunasl
of
Arhitra -
ticn.

Delega-
tion of
powWers.

Digpubes
as to
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tion of -
TFniver-
sity
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ties -and
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University shall be deemed 6 have vacated his office, whenever his nomination or appoint-

ment is cancelled by the authority concerned or he cesses to bold office by virtue
of which he has heen a member of the authority or body of the University.

IV_ Fxfra—19—4
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3t When any vacarcy ocewrs in the offies of a member (other than an ex-officio
ember) of any authority or other body of the University before the expiry of the
term of office of such momber, the vaganey shall bo filled up, a3 soon &3 conveni-
ently may bo, by appointment or co-option, as the cise may be, of &« member who
ghalf hold offica so long only as the mmbor in whose plics ho hus been cppointed
or co-opted would have held, it, if the vaciey had wot oceurced,

35. No act or proscedings of any authority or any other body of the University
shail be invalidated merely by reason of any vaoaney in its membership,

6. It shall be the duty ofevery authority and officer of the Universiiy to engure
tle.t tho intevest of the University is duly s« fo-gusrded.

37. No suit or other legel prooeedings shall lie s gainust any offiecr, employeo
or authority of the University for anything which is in good £ ith downe or intended
to be done in pursusnee of any of the provisions of this Acy, 1he Stututes, the
Ordinances, the Regulations or the Rules.

38. A copy of any reeeipt, appljcation, notie, order, proc cdings, resolution of
any authoyvity or committee of the University, or oiler doeumads in . the Pusse ssion
of the University, or any entry in any register duly nu int: jued by the Univirsity,
if certified by the Registrar, shell be edmitted as cvidenee of the mitiirs ¢ 1d {png-
actions specified therein, where the original thore of would, if procic d, huve been
admissible in evidenee.

39, 1f any difficulty arises in giving cffect to the provision of this Act, the Ftate
Goverument may by oxler, published in the Official Gazete, male such LTOVisicns,
nobincornsistant withthe jicvis’(r: of this Act, as £yyea1s to it (o Le TE(CSSETY OF
expedient for removing the difficulty.

40. Notwithstapdinrg anything ccntaijed in this Act and the pfzlvtes,—

(@) the first Vice-Chancellor and the first E egistrar shaii Le ) pointcc by the ¢ tate
Goverpment as sorn as practiczble afler the conmercencent of this Autier w gerio
uot exceeding three  yesrs cnsuch ternis and oo pditics s as the ftote Govennent
thinks fit,

.b) the first Board of Management shall consist f not mor - than 4dfteen momnhers
who shall be nominated by the State Goverpment and they shaii held office fer o
term of three years, ,

(¢} the ficst Academic Planning Board shalt consist of pet moie thay  aleven
members who shall be nominated by the State Gover,ment atd  they shall hold
office for a term of three years; apg

(d) the fist Finance Committec shail consist of not mere then seven members
who shall be nominated Ly the State Goverpmient g4, they slesi hele o fice fer a
term of three years.

41, () The Dr. Babasiheb Ambedkar Upen University Ordinance, 1994, is
hereby repealed.

(¢} Notwith standing such repel, anything done or any action taken under the
said Ordinance shall be deemed to bave leen dene or taken upder this Act,
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